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CHAPTER XI.
PROSEOU1'IONS. IN CERTAIN ,tASES.

166. A charge of an Qffencepunishable under Chapter
VI of the Indian' Penal Code, except Section 127, shall
not be entertained by any Conrt, unless the prosecution be
i~stituted by. order of, or under authority from, the Governor-

General of India in Council, or the local Govern~ent, or
some Officer empowered by the Gov~rJ).Or-General in CoU1:lCil
to order otauthoP1ze' suchprosecutitm, or unless instituted
by the Advocate General. ' , '

167. A charge of an offence punishable under the
Indian PenalCode, of. which any Judge or any public ser-
vant not removable from his officewithout the sanCtion of the

Government, is accused as such Judge or public servant,

shall not be' entertained against such Judge or public ser- ,
vant, except. with the sanction or under the direction of

the local Government, or of some Officer empowered by
the local Government, or of some Court or other adthority
to which such Judge or public servant is sub0rdinate, and
whose power ,so to sanction or direct such pro&ecution the

10cal'Governmentshall not t~ink fit to limit or reserve. .

168. A charge of a contempt of tM lawful authority of
any QOl~rtor public servant, or of any other offence against
-a publicservan,t as such, described in ,Chapter X 'of the
Indian Penal Dode, not falling within Section 163 of this

Act, shall not be entertained in any Criminal Court,except
with the Sfinction or on the complaint of..the Court or public
servantconcerne'd, or, if. such servan~ is an inferior minis-
terial servttnt, with the sanction or on the complaint of his
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. official superior. The prohibition contained in this Section
shall not apply to the offences described in Sections 189 and
190 of the 'indian Penal Code.

169. A charge of an offence a~inst public justice, des-
cribed in Sections 193, 194, 195, 196, 199, 200,205,,206,207,
208, 209, 210, 211, or 228, of the Indian Penal Code, ,when

&uchoffence is committed before or against a Civil or' Crimi-
nal Court, shall not be entertained in thJ3 Criminal Courts,

except with the sanction of the Civil or Criminal Court
before or against *hich the offence was committed, or of
some other Court to which such Court is subordinate. Such

sanction may be given at ,any time.

170. A charge of an offence relating to documents
described in Sections 463, 471, 475, or 476, of the Indian

Penal (jode, when the document shall have been gi~en in
evidence in any procee:aings in any Court, Civil or Criminal,
shall not be entertained in any Criminal Court against a

party to such proceedjngs, except with the sanction of the
Court in which the document was given in evidence, or of
some other Court to which such Court is subordinate. Such

sanction may 'be given at any time.

171. When any Court, Civil or Criminal. is of opinion
that'there is sufficient ground for investigating any charge
mentioned in the last three preceding Sections, the Court,
after making such preliminary enquiry as may be necessary,

may send the case for investigation to any Magistrate hav-
ing power to try or commit for trial the accused person for
the offence charged, and such Magistrate shall thereupon

proceed according to law, alld the Court shall have power to
send the accused p~rson in custody or to take sufficient bail
for his appearance before such Magistrate, and --may bind
over any person to appear and give evidence on such inves-
tigation.

172. It shall be competent to a Court of Session to

charge a person, fot:.any such offence committed .before it or
under its own cognizance if the ()ffence be triable by the
Court of Session exclusively, ltnd to commit or hokl tq bail
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and to try such person upon its own charge. In such caRe
the Court of Session shall have the same power of summon-

ing a~d causing the attendance at the trial of any witnesses
for the prosecution or for the defence which is vested in a
MagIstrate. by this Act. Such Court may direct the Magis-
trate to cause the a.ttendance of such witnesses on the trial.

173. In any case triable by the Court of Session exclu-

sively, it shall be lawful for any Court of Civil Judicature
before which any such offence was committed, instead of
sendfng the case for investigation to a Magistrate, to com-
plete the investigation itself, and to commit or hold to bail
the accused person to take his trial before the' Court of
Session.

174. When any such commitment is made by order of
a Civil Court, the Court shall frame a charge in the manner,,'
hereinafter provided, and shall transmit the same with the
order of commitment and the record of the case to the Ma-

gistrate of the District Of other Officer exercising any of the
powers of a Magistrate, and such Magistrate or other Officer
as aforesaid shall bring the case before the Court of Session,

together with the witnesses for the prosecution and defence.

175. Whenever any Court of Session or Civil Court
shall commit or hold to bail any person for trial under the

last three ,preceding Sections, such Court may also bind over
any person to give ENidence,and for that purpose mayexer-
cise all the powers of a Magistrate.

"17~~ Hany such offence, triable by the Court of Ses-

sion exclusively, be committe~.before a Magistrate not Itm-
powered to commit for trial before a Court of Session, such
Magistrate shall send the ca~e to a Magistrate competent to
make such' commitment; who shall proceed to pass such
order in the case as he may think proper.

177. A charge of an offence under Section 497 of the

Indian Penal Code shall not be instituted except by the
husband of the woman. '
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178... A charge of an offence under Section 498 of the
Indian Penal Code, shall not be instituted, except by the

husband of the woman or by. the. perso~J!.3iYll}~reof such
woman on behalf of her hushand.--"-~-' . -'---...
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